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G‘. ‘ In the Central Administrative Tribunal
| ¥w§$uBmwh. Gauhati Bench ¢ Gauvhati
TR IS

“Case No. U 6 (? g of 2000

Sri G.Radha Krishnan

S/0 Lt, G.Chengal Raya Chetty

BN

90 Bn, CRPF, C/0O(56 APO) EN
Pharrmacist, CRPF, Rampur (U.P)

At present 90'Bn, CRPF, A,D,Nagar

e o e Ty
e

Agartala, P,S, West Agartala, District

p— .
.

—

Tripura West, risidib£ at A.bﬂ Nagar
Agartala, Tripura Wésyﬁ_ ‘
esee Applicant
-Versus-
1, Uhi§n of India

represented by the Secnetary'/

India., New Delhi,

Q¢§§§ g 2, Director General of CRPF

C.G.0. Complex, Lodhi Road

-

Contd, P/2

. et .

D

L

Ministry of Home Affairs, Govt, of



2% Jodta Kot

u2¢-

New Delhi- 110 003

3. Addl, DIGP (CRPF)
Group Centre CRPF? Rampur =244 901

Uttar pradesh,

R ReSpondents

1, Application u/s 19(1) of the Administratiwge
Tribunals Act of 1985 against the order dated 28,11,98
of D,I1,G.P.(CRPF), Rampur, U,P, the Resoindent No, 3
vide order No., RXIII-1/98-DA-l dated 28 November 1998
dismissing the Appeal preferred against the order of
punishment of reduction of pay, stopage of increment
of the applicant passed by the Addl, DIG (CRPF), Rampur
the disciplinary authority dated 2,6,98 on the basis
of the enquiry report of the denove departmental
enquiry and against the order of the Revisional
Authority dated 8 5,7,99 vide No, XIII~l1l/99-CS-ADM-11

rejecting the revision case uphodding the punishment,

2, The Applicant declares that the subjects of the

orders against which the applicant wants redress is

Contd, P/3
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within the jurisdiction of the *d., Tribunal as the
applicant has been serving as pharamacist in CRPF
now pogted at 80 Bn, CRPF, A,D, Nagar, Agartala,

Tripura West on transfer,

3. The order of revisional authority (Inspector ®
General of Police, Central Sector,/CRPF, Lucknow, U,P,)
passed on 5,7.99 upholding the order of the Appellaxt
authority and as auch the period of limitation as has
already been passed in filing the application before
the Hon'ble Tribunal, The applicant, however, has got
sufficient cause for delay in filing the application
before the Hon'ble Tribunal and eccordingly has filed

a separate application for condonation delay in filing

the application tor redress,

4, The facts of the case:-

i, That, the applicant has been serving as pharmacist
in C,R.B,F &nd was appointed on 2,7.93 ans since then
has been serving in C,R.P.F, as pharmacist in various

places on transfer with all sincerity and honesty

Contd, P/4
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ii, Thét, while the applicant was posted to G.C,
(CRPF), R_mpur, Uttar pradesh ans was serving there
he applied for 11 (eleven) days casual leave w,e,f,
12,1,95 to 25,1,95 with the permission to avai,14,1,95
being R.H;‘15.1.95 and 26,1,25 being sunday and
Govt, Holidgy respectively to celebrate pongal festival -
on 14,1,95 and 15,1,95 as well as to atain ruhani
'KUMPA MELA', The applicant was incharge of medicines
/Store in G,C. (CRPF) Hospptal, Rampur (U.P) and on
his application he spared by the duty‘incharge and
the leave application was refommended by Dr, S.K.

Chakraborty. M.0,. Incharge Medical Store (Grade-I1),

iii, That, as per the practice as was/ is being fol;owed
in the G,C, Hospital Rampur, the paramedical staff
proceed on casual leave on submjssion_of the applica-
tion and on information to the M,C, incharge, Accor-
dingly the applicant proceeded on leave with applica-
tion recommended by Dr, S.,K. Chakraborty, M,0. Incharge
store of G,C, Hospital, Rampur and with the informat-
ion and verbal sanction by Dr, Gita Das M.C.%G.C.

Hospital (CRPF), Rampur on 12,1,95,

Contd., P/5
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iv. That, before submitting the leave application
the applicant requested in person to Dr, Smt, Gita Das
M,0, ine-charge and Dr., Sri S,K, Chakraborty. M.O,
In~.charge store regarding the sanction of the proposed
leave of the applicant and they consented verbally and
admised the applicant to submit the application for
leave for forma sanction. Accordingly thé Applicant
submitted the leavé application to the staff-Nurse
who spared the Aocolicant and forwarded the leave app-
lication tbg the MDO.vIncharge store Dr, S.K, Chakra-
borty who recommended the séme for formal sanction as
noted above, On the direction of the M.O, incharge
Dr, Smt, Gita Das the Applicant handed over the duplice
ate keys of the Mdédical store to M.0, incharge store

and proceeded on leave,

Ve That, the Applicant attended the religious
function at ' MOUNT ABU' and returned to his service
in G,C., Hospital CRPF, Rampur in time and date i,e,

27.1.95.

vi, That, in the end of the March, 1995 it w a s

Contd, P/6
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learnt that M,0, incharge G,C, Hospital, Rampur, lodged
a complaint against the Applicant alleging that the
Applicant proceeded on leave without proper sanction,
The Addl, D,I.G,P, (CRPF), Rampur, the Respondent No, 3
on such complaint passed an order for preliminary
enquiry (P.E) against the Applicant, The said
preliminary enquiry was made without any chance to

The Applicant to give clarification of the circumstae
nces and position by which the Applicant went on leave
and the (P.B) was conducted when the Applicant procee-

ded on leave and was on leave,

vii, That, subsequently a departmental proceeding

was startdd against the Applicant being No, 731160612
Pharmacist by the order/memorandum vide No, P,VIII-4/
95-EC II dated 23,2,95 issued by the Addl, D,I1.G.PB.,
G.C. {CRPF), Rampur, the Respondent No, 3 on the article

of charges noted below :-

a. That, the Applicant while was functioning
as pharmacist during the period from 11,1,95

27.1,95 committed an act of misconduct in

Contd, P/7
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his capacity as a Govt, Servant being

abisented himself from his duties w,e.f,

12,1,95 to 26.i.QS without any permission

or leave granted by the competent authority

which is prejudicial to the intgrest of

the administration under Rule 3(i) 8X%¥3®(111) of

C.C.S (Conduct) Rules 1964,

viii, That, Sri H,D,Pathak, Asst, Commandant G,C, CRPF
Rampur was appinted as enquiring officer, The Applie

cant submitted his defence statement on the article of
chérges. The copy of the order/Memorandum vide No, P=-
VIII-3/95-EC-I1 dated 23 rd March, ?1995 enclosing the
article of charges issued by the Additional D.I.G.P,

G.C, CRPF, Rampur (U.P) ﬁgﬁ R.N, Saxena is annexed herewith
as annexure-l while the defence statement of the

Applicant is annexed herewith as Annexure- II,

ix, That, the enquiring officer conducted t h e
departmental enquiry against the applicant without
following the procddure as laid down under Rule 14 of

CCS (CCA) Rule 1965, The enquiring officer while con-

contd, P/8
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ducting the deprtmental proceeding did not make any
preliminary hearing regarding the inspection of the
listed.documents as prayed by the accused applicant

and asked the applicant to.submit the list of witnessés
on his behalf and did not allow the applicant to pro- &
duce additional domuments before recording the prose-
cution evidences., The enquiry officer did not even
give the notice to the accused applicant for defence
~assistant by him, The file of t e departmehtal enquiry
also did not speak as to whether copies of the day to
day proceedings where handed over tb the Applicant,
However, the enquiry officer after taking the evidences
even without following the proper procedure completed
the.departmental enguiry and the enquiry officer found
that the charges levelled agaimat the Applicant have
been proved and found the applicant guilty of t h e
charges, The enquiry officer submitted his repdrt,

The Addl, DIGPj G.C. (CRPF), Rampurm (U.P), the Respon-
dent No. 3.going through the article of charges, state-
ments oﬁ witnesses,'the evidences on records and on the
report of the Enquiry officer passed the orders
imposing punishment/penalty of removing the Applicant

frcom his service w.e.f, 27.10,95 by his order vide No.

contd., P/9
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P VII-4/95-Estt, 2 dated 27.10,95,

Xe That, being aggrieved by the order of the
disciplinary authority of removal of the Applicant
from service on the basis of illegal enquiry report
the Applicant preferred an appeal on 14,11,95 and on
10,1,96 in continuation to set aside the order dated
27.10.95 of the disciplinary authority, the Respondent

No, 3.

Xi, That, on the prayer of the applicant the Appellate
authority, the DIGP (CRPF), Rampur (UP) Sri J.S. Negi
by his order dated August, 1996 quashed the order of4
the Addl, DIGP,G.C. (CRPF),Rampur (UP), the Respon=-
dent No, 3 who directed removal of the Applicant from
service as said above, The Appellated authority
found that the departmental enquiry (D,E) had not been
drawn up and conducted as per the procedure laid down
under Rule 14 of the ccs (CCA) Rules 1965 and € h e
Appéllate authority by his said judgment and order
directed for de nove enquiry and also direcged that
the Applicant was to be re-insteted in his service

with immediate effect. The said copy of judgment

Contd., P/10
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and order of the Appellate Authority, the DIGP (CRPF)
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Rampur (UP) Sri J.S. Negi dated 19th August, 1996 is

annexed herewith as Annexure=lIlI,

xii, That, as per the Appéllate judgment and order
dated 19th August, 1996 a fresh order/memcrandum vide
No, P,VIII-4/95-Bstt-IT dated 16 Oct/96 was issued by
the Addl, DIGP, G.C.,(CRPF), Rampur (UP) Sri R.N,

Saxena proposing de.nove-enquiry aginst the Applicant

on the same article of charges, The article of charges

list of documents and witness had been annexed in the

said memorandum, The copy of the said order/memorandum

for de novo enquiry and the article of charges and

list of witnesses and documents are enclosed herewith as

Annexures-1V & V.

xiii, That, the Addl, DIGP, the Respondent No., 3 by

his said order dated 16th October, 1996 for de novo
GOROLNG

enquiry also appointed Sri H. B.n:Effg Dy.Commandant

as enquiry officer, The copy of the said order app-

ointing Sri Gurung is annesed herewith as Annexure-VI,

xiv., That, the Applicant as per requirement of the

Contd., p/11
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enquiryvsubmitted his defence statement before the
enquiry officer, Sri P,N,Singh who had been repbaced
by the order of Addl.DIGP,G.C.,{CRPF), Rampur, in
lieu of Sri Gurung who had been transferred to 85 Bn.
The copy of defence statement and the copy of the
order replacement of the enquiry officer are enclosed

herewith as Annexures-VII & VIII,

XV, That, the enquiry officer after taking ; he
witnessés adduced by the prosecution and after cons=-
ideration of the evidences found that the charges
levelled against the accused applicant have been proved
and submitted report to the Disciplinary Authority,
the Addi. DIGP,G.C., (CRPF) Rampur (UP), the Respondent
No, 3 wﬁo after examination of the enquiry report also
found tﬁat the enquiry officer conducted the departe
mental enquiry following the procedure and submitted
the report handing over the copy to the accused Appli-
cant, The disciplinary authority after going through
the enquiry report and also after consideration of the
representation of the accused applicant decided that
the enquiry was properly made and the charges have

been proved and it has been established that t h e

Contd, P/12
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accused Applicant absented himself from his duties
w.e.,f. 12,1,95 to 25,1,95 without any permission and
sanction of the leave by the sanctioning authority

and thereby committed offence of misconduct which is
prejudicial to the interest of the administration
under Rule 3 and 1 of the CC8 conduct rules an d
therefore opined that the accused Applicant deserves
punishment for his misconduct and imposed punishment
directing that the pay and\salary of the accused
Applicant be reduced by one stage fram ks, 6123/~ to

R, 6000/~ in the time scale of R, 4500=-125-7000/- for
a period of one year w,e.f. 2.6,98, The further
punishment has been imposed directing that the accused
Applicant will not earn increment of pay during the
period of reduction of pay and that on the expiry of
the period of reduction of pay will have the effect of
postﬁoning his future»increment of any undér the Prove
ision of Rule 14 of CCS(CCA) Rules 1965, It has been
further ordered that the alleged unauthorised absence
for the period 12,1,95 to 26,1,95 is to be treated as
dies non and will not be connteé for his service or
any other purpose. The order of punishment of the '

disciplinary authority, the respondent No, 3 on the

Contd, P/13
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ANNEXURE<IX

ANNEXURE=X
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basis of the enquiry report of de novo enquiry vide
No, P.V,II1I1-6/96-GC=-I1 dated 2nd June, 1998 is annexed

herewith as Annexure-IX,

xvi. That, the Applicant being aggrieved and dis-
satisfied with the order punishment passed by the
aisciplinary authority, the Respondent No, 3 preferred
an appeal before the DIG (CRPF), Rampur, who after
héaring the Applicant in appeal passed this 6rder vide
No. R¢XIII-1/98-DA~1 dated 28,11,98 upholding the
punishment imposed by the disciplinary authority. The
copy of the order of the Appellate authorityi.e. of
the DIG (CRPF), Rampur (UP) is annexed herewith as

Annexure=X,

xvii, That, being dis-satisfied and aggrieved with the
ordér of the Appellate Authority the accused Applicant
also preferred a revisional application before the
Inspector General of Police, Central Sector, (CRPF),
Lucknow (UP) who consideéed the revisicnal application
of the Applicant and gone ghrough the records of the

departmental en-quiry as well as the enquiry report, the

order of disciplinary authority and the Appellate



ANNEXURE-XI
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59

authority, but without considering the facts and
circumstances and without proper appreciations of the
evidences rejected the revisional application by his
order vide No., R.XIII=1/99-CS~Adm-11l dated 5,7.99. The
copy oOf the order of the revisional authority is

annexed herewith as Annhexure-XI,

5 Grounds for relief:

i, Tha , the enquiry officer in condicting the
enquiry has not properly appreciated the evidences
adduced by the prosecution bqth oral and documentary
and thereby very illegally found that the charges
levelled against the accused applicant has been‘proved.
The enquiring authority ought to have considered that
as per practice all the paramedical staff proceed on
casual leave after submitting the leave application
and on verbal sanction. The Applicant submitted the
leave application which was recommended by the M,O.
Incharge Store, Dr, S.K. Chakraborty and proceeded on
leave on the verbal sanction of M.O. Incharge Hospital
Dr. Smt. Gita Das, The enquiry officer did not cons-

idered such normal practice being followed regarding

Contd, P/15
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leave and also did not take into consideration of the
instances of one Dr, Joshi who was attached to G.C.
Hospital (CRPF), Rampur, and went on leave even without
submitting leave application to the authority but
affixing the leave application in the door of G,0.S
Mess but in his case though departmental proceeding
was drawn up in the year 1997 but the disciplinary
authority regularised his leave without imposing any
punishment, In another case a pharmacist of Hospbtal
at AMantapum, Srinagar, Kashimir also wentvon leave
only with submission of the application but his leave
was also regularised, The enquiry officer neither
took into consideration such other instances as placed
by the Appliéant and also did not record the instances
and prepared the report only on the basis of prosece
ution case without considering the facts and circumst-
ances and the instances placed by the Applicant in the

proceeding,

ii, That, the enquiring officer preparedé the report
on the basis of the witnesses of the prosecution who
are interested parties to the proceeding whichcCannot

stand in law, The disciplinary authority also without

Contd, P/16
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considering the entire facts and circumstances of the
case and also without considering the normal practices
of the paramedical staff relating to the leave a.n-d
without considering the instances and the records has
imposed the punishment upon the Applicant which is dise

criminatory and unjustified,

iii, That, the appellate authority as well as revisie
onal authority also without considering the facts and
circumstances and normal practices of availing leave

by paramedical staff and the instances placed by the
Applicant only bn the basis of depositions of Dr. (Smt)
Gita Das, M.O. Incharge‘of the hospotal and other inter-
ested witnesses has passed the orders dismissing the
appeal and rejecting the revisional application

respectively.

iv. That, it is to be noted here that in consideration
of the alleged remark of Dr. (Smt) Gita Das, M.0, I/C

of the Hospotal fhat the leave application'of the
Applicant would be considered after inspection of DIGP
when there was no official circular/programme before

11,1,95 and such remarks has been made after giving

contd, 0/17
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verbal consent/permission to the Applicant to proceed
@ for leave is the pre-planned act with a view to meet
up the gmudge on the Applicant and to harass him, The
attitude of the M,0, Incharge Hospital Dr, (Smt) Gita
Das to harass the Applicant An all respect will be
2 proved in the order vide No, A,XII,3/97-C.S-PA dated
17th becember, 1997 passed by the Additional DIGP (Adm)
C.S, (CRPF) Lucknow, Sri Pritam Singh who by his said
order in the appeal preferred by the Applicant directed
| for expansion of the adverse remarks on the service
i record of the Applicant by the reporting officer M,0,
Incha;ge Hospotal, In the said order Addl, DIGP (Adm)
C.S. (CAPF) Lucknow found that the said adverse remark
| based on no adequate avidence and are not substantia-
i ted by documentary proof and shows the vindictiveness
| .
on thé part of reporting officer, The said adverse
remarks was made in the A,C,R of the Applicant for the
period of 1.,4,94 to 31,3,95 the vindictiveness of the
;g ! officer concerned against the Applicant in the cause
|
i of implicating the Applicant allegdly remaining absented
fram his duties without any permission and leave as
alleged, The copy of the order of expensian of the

ANNEXURE-XII
‘ adverse remarks dated 17,12.97 is annexed herewith as

Contd, P/18
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Annexure~XII, The disciplinary authority as well as
the Appéllate and Revisional Authority also did not
considered all such circumstances in imposing the
punishment or in deciding the appeals and revision

case,

Ve That, the Dieciplinary Authoriity has imposed
more than one punishment 66r single offence which is
against the provisions of CCS (CCA) Rulses which also
have not been considered by the Appellate Authority

and Revisional Authority,

vi, That, for all this reasons the order of discip-
linary authority basing on the improper and illegal
enquiry report and the order of the Appellate Authority
as well as Revisional Authority confirming t-h-e
punishment on the Applicant by the disciplinary
Authority should be declared illegal void and mis-
carriage of justice and acordingly should be quashed

and set aside,

6. The details of the remedies exhausted:

Contd, P/19
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The Applicant deélares that £he has aviled
appeal before the DIGP (CRPF) Rampur (UP) against
the order of punishment passed by the Addl, DIG (CRBF)
Rampur (UP), the Disciplinary Authority dated 2,6,98
and revisional application béfore the IGP, the Central
Sector (CRPF), Lucknow (UP) against the judgment and

order of the Appellated Authority dated 28,11,98,

The judgmeént and order of the Disciplinary
Authority, Appellate Authority and the Revisional
Authority are annexed in the Application as Annexures

IX,X & XI,.

Te The Applicantrfurther declares that he had not
previiusly filed any application, writ petition or
suit regarding the matter in respect of which this
application has been made before any other court or
any other authoriity or any other Bench of the Tribunal
nor any such application, writ petition or suit is

pending before any of the Forums,

8. As the Applicant is now serving in 90 Bn, CRPF,

A,D,Nagar, Agartala on transfer his present applicant

Contd, P/20
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of redress before this Hon'kle Tribunal is within

the jurisdiction,

S. Relief sought:

Under the circumstances stated above it is most
humbly prayed that the Hon'ble Tribunal be kind enough
to consider the application of the Applicant a n d
would very kindly declare that the enquiry report and
the punishmentlimposed on the Applicant by discipli=
nary authority as well as the order of the Appleeate
Authority and Revisional Authority are illegal, vibbd
and not maintainable and thereby so kind to pass an

order to set aside and quash the punishment imposed

on the Applicant,

And for this act of kindness the Applicant as

in duty bound shall ever pray.

10, List of the enclosures:
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2,

3.
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8.

10,

11,

12,

13,

14,

15,
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v

Particulars pages

Bank draft for Rs, 50/=

Petition in original

Annexure~Memo No.P,VIII=3/95-EC-11
dt, 23,3,95 regarding charge I

Defence Statement 1T

Order regarding de novo enquiry
and direction to reinstated received
cn 19,8.96 III

Memo dated 16,10,96 pssued by Addl,

DIGP,G.C. (CRPF) ,Ra mpur iv

Statement of Articles of charge
framed dated \Y

Order dated 16,10,96 regarding
appointment of Sri H,B.Rugung,
Dy,Commandant as Enquiyy officer VI

. Defence Statement Vil

Order or replacement of the
Enquiry officer VIII

Officex order dated 2,6,98
regarding punishment IX

Officer order dated 2,6,°98
regarding rejectirof Appeal before EEGP,

. CRPF,Rampur (UP) . X

Copy of the order of the Revisional
authority X1

Copy of the Application dt, 18,2,99 to the
IGP7? Central Se€tor, CRPF,Lucknow, U,P -

Order dated 17.12.97 ' CXII

Vokalatnama
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i u; I, sri G.Radha Krishanan, S/0 Lt, G.Chengal Raya
; !
qi | Chetty,iage 51 years working as pharmacist in the office
?; of the §0 Bn, CRPF, A,D.Nagar do hereby verify that
E the contents of paras 4(1) to 4(xvii) are true to
] |
| M my personal knowledge and rest of the paras are
} i '
| ‘ﬁ believed to be true on legal advice and submission
| B '
I \
i and that I have not suppressed any material facts,
|
B
B ,
. e
| . "
] g Signature of the Applicant
i i : .
B padted:- A4 ~8 Ruwv
| ﬁ Place:- Agartala,
f |
i |
‘! |
" <
B 5
. ;
|
| ¢
B
l ;
|
q‘
b | .
|
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' i;@ﬂ&:t OF THE ADDL. DIGK CRWF CriTug, CAvF, RAMIUR ( UP ) ;.
T M . - - , )
) P‘ . ’ \ 1 ‘:
MEMQRANDUX e

.

e The undersigned propdses to hold an inquiry against v
shri G« Radhakrichngn, Pharmaclst under Rule 14 of the Central |
Civil Sexrvices (Classificd ion, Contrdl and Appeal) Rules, 1965¢ .
The substance of the imputations of misconduct or wisbehaviour
in respect of which the inquiry is profos‘sed to be held is set
ot 4n the enclosed statement of articles of chaxge IAonexurs-I)s
A statement of the imputations of misconduct or misbohaviouf in

. shipport of each articles of charge is enclosed {(Aunexure-II)s
A Edst of documnents by which gnd a list of withnesses by whom, -th
articles of charged aro proposed to be sustained are also enclosed
(Aanaxure « IIX gnd IV, )e R E ' '

P2y shri Ge Redhgkrtetnan, Pharnacist of GG, Hoepital, CRPF
‘ Hpmpur is directed to subvit within 10 days of the receipt of

this memcrandaun a written statement of hig defence and glso i 0

state whether he desizes to ke heard in persone : )

*

3y ©  He is informed that & inquiry will be held only in res
of those articles of charge as ars not sdmitted. He should,
thercfore, specifically adodt ox deny @ach article of charges -

4) thxi G» Radhgkrishnm, Fharnacist is further informed

“  that if he does not sudmit his writien statement of defence on
of before the date specificd in pera 2 thow ; or does not sppear

if person beforas the in%v.:iring authority or otherwise falls or
refuses 1o co:fgly with the provisions of Hule 14 of the CCS (CCA)
Riles, 1965, the inquitring euthoriiy may hold €1 é ingulrxy against

5 him expartes o L

5¢ Attention of Shri G. Radhakrishnan, Phafg:acist is si{lte
to Rule 20 of the Central Civil Services (Conduct) Rules, 1964, 3
under which no Government servant shell bring or .attempt to bring |\
golitical or outside influence to begr upon any superior mﬂmritye
o further his interest in respect of matiers partaining to his se

under the Govemments If in respact of any matter dealt with in
these proceedings if will be presumed thet Ehri Ge Radhakrishnanum
- Pharnacist of GG Hogpe GHPF, Xampur is aware of such a representat
., arid that 1¢ has been made at his Instance and eétion will be taken
b against him for ¥iolation of Rule 20 of the CCS (Gonduct) Rules, 1

{; "64 '  The receipt of the lMemorandum may be acknowledgeds

X

#

ST {RNe SAXBNA )
v+, DDLs DIGP, GG, GRPF

+

N * o i #

.. ' 5hri G Radhakrishnen (Through 0 I/G) |
\ ' ¢ !, Pharmacist, GG, Hogpe I v
07 Bapur (UR) B

e a .



g ’
. " )
P A
' AWNEWRE . I

a NNV S22 ¥r

ST T’J‘A?NT OF ARTICLES OF CHARGE FRAM® AGAINST SHRI
G"RADH‘AKR""‘I"SFN~ AN "‘"p‘ﬁ ARM “Af‘fs' T"o"?'éc'ﬁo"sﬁ MUR“"‘"‘

&RT;;PL: !

‘That the said Shri G, Radhar:shnan while
functi@mng as Pharmacist duri the peried frem 115 1.95

4o 27, 1““95 committad apn act of misconduct in his capacity

as a Gpvt, servant in that he absented himself from his
Juties w, e.“f 1271, 95 o 26, 1,95 without any permissien or .
leave granted by the competent authority, which is prejuldicial
to the interest of Adm:.mstratmn under Rule 3 (1) (1i1) of -
cCcs (Conduct) Rul es 1964,

ANEMRE . II
STATEMENT OF IMPUTATION OF MISCOUNOUST OR "MISBEH LIAVIbUR

3N SIPORT OF THE ARILCLES OF TIARGE TAAND AGAINST SIRI
G"‘RAJ"H“'“'I"”?NS NAN, ﬂ‘“‘qu’f' 5F o~ HOSP RAWPUR

ABTI"L g

No. 731160612 Shri G, "sadhakrlshnan “Pharmacist
was/ls holdiing the charga of Medicine and Geheral Store
of GCHosp. W, &if, 1/11/9%4, He had applisd for r 11 days
G/L w, e.f 12,1795 to 25/1,95 w/p to avail 14,1, 95 being
RH, '15,1.95, - 22,1,95 and 26, 1,95 being Sundays and &
raspectlvely He had submitted this application only en
111,795 @t about 1600.hrs, His 3}3}9116&1:101"} was forwarddd

4o MO I/C on the same day, 4s the inspection of this GO

was being carmad out by the DIGP "RPF Ramgur W.e, f,
18,1, 95 and keeping in view of penifp,gy in Hesp, Store,

the MO I/C inctum sndorsed following remarks @n his

application fYour loaVe “will _be- consa.derad after inspection

" of DIGP and settlement’ ‘of MSQ_pmcurements - Fyrther you

take over the charggj_r@m Pharm, L, Joseph _then your case

will be conmd—éfei/ The remarks SF MO I/C7ware shovm by
ASI {My P.S, Nesi to Swri G, Raghakrishnan, Pharmacist on
the same day with a roquest to note dewn the remarks of the

~ MO I/C, but the latter refusae te note QQWn the same, Pharm,

G, Raghakrishnan also told to ASI (M) PS; Nogi that he
had approachad DIGP, CRPF, Rampur roqardmg sanction ef C/L
1ied for by him 2nd DIGP has instructed the MO 1/C to

11ew him té proceed on leave, but no such instructlons
> -

A | -

W |  ContalTy200
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were communicited to MO I/G/ Pharmacist G, Radhakrlshnan
remaingl abasent from his duties w,e'f¥ 1271,95 to 2671795
without any gemls&{on or loave granted by the competent
authority which-is act unbecomlng of a Govt,)” Sarvant ‘and
prejudicial to the interest of administration under Rule

3 (1) (1ii) of CCS (Conduct)Rules 1964

'

|
|

]

AINEXURE. o III

LIST OF DOCUMENTS B¢ WHICH THE ARTICLES OF CHARGE FRAMD
AGAINST STRI G_RADHAKRISINAN, PHARVACIST OF GC HOSP.™
BAUPUR “ARE PROFQSED TO D _TO_BE SJSIAIND.

i I
' | : i3 e’
; & ! l.‘ ' \@P

y of application dated 1171%05 sybmitted

! . | Sari G, Raghakrishnan containing the remarks
| ga‘ of 10 1/C dated 1171995,
i : ' -

| ‘5‘. report submitted by MO I/C con‘caining pages
i - NGV

! 3. '‘Any other documents required by E. O

N
B e

AWNEXURE . IV

LIST OF wmrsshs B/ WHOM THE ARTICLES OF CHARGE FRAME
AGAINSI SHRI RT & RJOTARRL NV, PHARMACT ST OF Fﬁ“"osp"""'f

RANPUR BRE PROPOSE 10 BE SUSTANE)

1§ " Dr; (Mps) Geeta Das, ano

27 Dr,* S#K} Chakraverty  S¥O

4%, SI/FN Neelima Avon

47 ASI (M) P}S, Negi,

5 | 3’“‘/ _other withesses required
;ay 0

, BINT EAXSVA ). >?>
- | ‘A‘)DL "DIGP, GC; CRPF
RAMPUR (U/'P
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No’ PIVIII.3/95.EBC I | Dajed, the 23 Mar, 95

. Copy forwardel te MO I/C  GC Hospital, CRPF 7
Ramgur, The original cepy ef the memorandum may be handed
over to adressee and his signature in token of having
raceived 2 copy of the meme of charge alongwith articles
of charge witg annexure I to IV gbtained in another
copy which should be retumed to this office duby
atteste ¥x for record, |

A4dl, DIGP ,K“CI;PF

rRaMpUR (U7P)
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The addy, CIGp .
Sroup Centre,CRPF, .
R!ngurip.le
Subjects- MEMDRANDUM
' Throughs= PROPER CHANNEL ,
R/Sir,

Please refor to memoradum Neog P.VIIIw3/SS«ECIl

dated 23/3/95 imposing the chyroes againgt med

Za In the articles o chegrge levelled zgainst me,
my stgtemont is as undorse=

i.

18y

1 the undefsigned after obtaining the prier
pormission to avail leave from the M0 1/C on
telsphons on 11-1.95 evening 1! proceeded on
Casua) loave w,g, fe 12105 to 26~1=95, The
article of thaxge is therefore not accepteds 4

As ragards article =1 ef annexure I1I I havs to
submit thaot I haed applied for 11 days Cel w,e,f
12=1=95 0 25-1=95 W/ to svail 14+1.95 baing

MH 1521495 ,22=1.95 and 26«1=95 baing Sunday and
GH respectively for atténding Behasi Sengouwn '
Kumbh Mela gt M/Abu, In GC Hospital), it has been
scen instructed that application for Casual 1oave
may not bs submitted before 2-3 days from thg dat
of 1 ave 19 appliied for, I therefore submitted
my spplication for 11 days Q on 11=1«95, Thouch
whafever ramarks wers endorsed on my application
yot ASI(M) P,S.Negi was not support to getting t!
the remsrks of M6 1/C noted doun, They should- *
have given me in writing or I was present in GC
hospital in a room ir opposite to the office of
MO 1/C and M0 1/C can called me and tole that lea
ve wuld not be aggnctionsd to mae. But neoither the
vreamrkg of MO 1/C cpnveyed to in writing nor M0 I,
calisd ma in her office, Ultimgtely evan verbally
tho lcave has not boen sanctionsd to me, But when

"1 reporied the MG 1/C sho tole me to finish the

work and only then 1 could prucesd on leave,
Further the stotemont of ASI(M) P.S. Naegi is mot

. only basgsless but aeppcars to bs iniligated by

soe one as I never told him that 1 have besn
approgched DIGP Rampurregsrding sgnction of
loave and in turn DiGP Rampurinstructed the MO 1/
to e2llow mg to proceed on leave, 1 had met DIXP
on the evening of 11-1.95 at 6 P.M. in conngttion
with soma religious wuork, I tork the telephone
installed in PA to DI office requested the MG 1/
that 1 hgdcomplaetad my task and whether I coulkd
proceed on 0., In turn MO 1/C told me that I
should procsad on 1save and the formalities of
sanctionbng of leava on the applcation would be

06200
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dong next.day, Thorefore uith the prior permigse
ion and sznctioning of leave by the M0 1/C 0 cou:
precesd on QL otherwise question of proceeding
on CL uithout getting it sanctioning from the
competent authority 1 wsuld never have procsedad
sn U or any leave since joining CRAPF, The JI®P

- and the PA to DIP may be requested wvhathermy
statement are true or teheruise, Thersforeths:
articls 1 of annesyra is net acceptoed, :

3y I wuld submit here that this ig only a plot
being hotchad against me that 1 had been raquestad higher
authoritics to save/protect me gnd my career in the GC
hospital vide my applications addressed to DG submitted

earlier
o tthend‘m()}éthldz'i mit
P Q/F’lﬂf :?Z%thi?/&} e youwin porngzfpgitﬂ
, q}ﬁgxga 2 of womorhrn ' |

Yoiire Sinmarely

e g

PHARM ACIST )
No 7311606612 GC Hoep
CRPF, RAMPUR(U.P,)

Qe Ryt Krishan
it tHARM

Assistant Comnacio Gred
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A departmental enquiry was conducted against
NO,731160612 Pharmacist G,Radha Krishnan of GC CRPF Rampur on
the following charges by the Addl, DIGP GC CRPF Rampur vide his
memorandum NO. PoVIII=4/95~EC,I1 dated 23,3,95 i

- ARTICLE -1
. . N - [ B

' "5 Thet the said Shri G, Radhakrishnan while . -

.. functioning as Pharmacist during the period from
111,95 to 27,1,95 committed an act of misconduct i
in his capacity as a Govt servant in that he ‘
absented himself from his duties wef 12,1,95 to
2641495 without any permission or lesve granted by
the competent authority uwhich is prejudicial to
the interest of Adninistration under Rule 3(1) (iii)
of CCS (Conduct ) Rules 1964, .

2, Pursuant to the memo of charges issued, a full’
fledged DE was conducted by Shri H.D.Pathak A/Comdt GC CRPF Rampur
(Enquiry Officer) other then disciplinary suthority, As per the
svidence adduced during ths course of enquiry, the charge uss
proved bayond any doubt by the enquiry officer, The Addl, DIGP

GC CRPF Rampur being the disciplinary authority eftar going through
the article of charge; statements of witnesses, material evidence
on record and report of the enquiry officer passed his Final
orders by imposing the peralty of removal from service wef

'27,10495 vide his order NO, P.VIIIl-4/95-Estt,2 dated 27,10,95,

3o Aggrieved by the said order of removal from service
Ex-Pharmaciet G,Radhakrishansn of GC ERPF Rampur(herein after
appellant ) preferred an sppeal dated 14,11,95 and 10,1.,96 to
the gppellate suthority within time limit with the .request to
set aside the orders passed by the disciplinary authority to - -
meet the end of natural justice, ) o :
" On going through the DE file, the following major
ors/ discrepancies have been noticed in conduct of
the sppellant, "

i) No preliminary hearings were held by the
enquiry officer for the inspection of 7 listed.

’ documents ask the accused for submission of

list of witnesses on his behalf and

requirement of additional documents by the

accused, before recording the proseciutian

evidenca,
. «
i) The enquiry officer did not $ive notice to
the sccused for engagement of defence
assistance by hime- -

i) The enguiry officer has not sccounted for the
ststements of the accused dated 6,7,95 in

P P PP

WITA) sssamresvore ome. the order sheet, The order sheet prepared b

the EQ zlsc does not depjct truth about the
Trensactions during the proceedings,
h——\/— "l

iv) the DE file does not spegk that the copies of
day to dey proceedings were handed over to the
appellant,

Conted par- _ .y~
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Se The issues raised by the appellant in his appeal &

ageinst the order of the’ Disciplinary suthority have not been

gone to since the DE procedure followed against him has been

Faulty, . S A R iy,

6o The asppellant in his appesl has requested for 4 .

perscnal hearing which was grantad before taking decision ~

on the appeal.- : s

7. Keeping in visw of tha .above, I have come to the

..~ conclueion that the DE proceadings have no% been drawun as per the
procedure leid down under rulalyof the CCS(CCA) Rules 1965 sas

. such the DE held against sbove named Ex-Pharmacist G,Radhakrishan

7H of GC CRPF Rampur is hereby quashed and a denavg gnguirz is
ordered to be conducted’"ﬂe is also re-instated in service with
date of zeporting in GC Rampurs

8, The lntervenlng period betusen the date of his

, removal from service ie from 27,10,95 and date of rejoining shall
be regularised by the ADIGP GC CRPF Rampur on teportzng of the
1ndividual for duty as per the. rules,.

i

X%

¢ REGD[AD :

'«T°Ex Pharmacist G,Radhakrishanan
- atr NO, 75/Type 13
- GC CRPF Eompus,ﬂampur(UP)o

2.

‘.,

\0IGH CRPF RANBO&(UP)

N,0.0 . S
 NOWPGVIII- 3/96-CC(GRK) - Dated, the hug 196

Lo R Copy forwarded to ‘the Addl, DIGP, GC CRPF Rampur in
dupllcate urt his letter NO. P.VIIl-4/95-EC, 11’ dated 12,8.96
alonguith OE file containing psges 75, One copy of this order may
be kept in his DE proceedings file end formal office order
regarding re-inststement of the.appallant may also be issued at
his end under iptimation to sll concerned, Denovg enquiry may
alsc please be conducted as per laid down procedures and suitable
final order be passed, He will acknowledge receipt please, )

Encl, DE file

2
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OFFICE OF THE ADQL .DI1G, ROUF CENTRE,CRP F,RANFUR (Uore) e (\g\
NO-b o VIII-4/9 5-C stb1I Dated, the _[ '@ Dct'96 IR

R e G mEs eE R e A W e

under signed proroses to hold an{Denows).inquiry
GLRadhakr ishnan,Pharmacist under Rule 14 of the
entral Ci Ser vices (Classification antrol and ,RppaaIL
ules, 196 5. The substance of the Jmpu%a'mng of miscondiCt

: r Misbehaviour in resrect of which the inquiry 1s rronosad

' to ba held is set out in the enclosed statement of ar ticles

o{ char Annexure I). A statement of the imrutations of
migcoundict or misbehaviour in surrort of each articles of

charpe is enclosed (Annexure- II). A 1ist of documents by
which, and a 1ist of witnesses by whom, the articles of chargs
grn‘aj = rosed to be sistained are also enclosed ( Annexure=III
n .
y

20 shri GRadhakr ishnan, Fharmacist of (C,Hospital ,CRPF

Rampur is dirscted tq submit withip 10 days of the receJ.{t of it
this memor andum & m;tgen statement of his defance and also to ‘
state whether he desires to be heard in nersone

3. He is informad, that an inquiry (Denow) will be held
only in resrect of thess articles of charge as are not adnittede. RpL
He should, therefore, srecifically admnit or deny sach article of B

char gae i

4, shri GRadhake ishnan, Pharmacist is fur ther informed 1o
that if he does not submit hig uritten statement of dafance on ne
or before the date spscifisd in rara 2 above, or doss not -
apmrear in rer.son before the inquiring author ity or otherwise
. fails or refuses to comrly with the rrovisions of Rule 14 of ths

CCs LCCA)Rules, 196 5 or the or der s/ directions issued in rur suancs ?
of the said rule, the inquir ing author ity may hold the dnquiry vit
against him exrarts. - ¥

Se Attention of shri GRadhkr ishpan, Fharmacist is
invited to Rule 20 of the Central Civil gor vices (Conduct)
Rules, 1964, under which no Govermment ser vant shall br ing or
attampt to bring any rolitical or outside influence to bear
uron any surerdor author ity to further his interest in respect
of matters rartaining to his service under the Govermmente If

any rerresentation is receivaed on his behal f from another ner son b o
in regrect of any matter dealt with in these nroceadings if will
be rresumed that shri GRadhalr ishnan,Pharmacist of GC Hosre
CRPF ,RamFur is aware of such a rarresentation and that it has

bean made at his instance and action will be taken against him 4
for violation of Rule 2 of the C.CQSo(CDﬂdJCtﬁRUlGS,g 196 4. o

TUJ/ Wy receint of the Memorandum may be acknowlsdged. 18
)

(RoNﬁz/ tﬁ‘
ADDL ,DIGP, &Z,CRFF,RAMFUR (U.r,)

.y _ rt
< ¥ shr i GRadhake ishnan ( Through MO 1/C '
(/bd v Fharmac ist, L-Hosp ( & /€) ;3 ¢
R am rur (U oFo)o the
r
fes

Lo

0E€.
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o STATEMENT OF sRTICLES OF CHARGE FRAMED AGAINGT SRI_GRADHAKR 1NN
YHARMAC 15T OF 0o HOS, RAMFUR .

g

KUR E=_1 0
N,

v .

ARTICLE -1

That the said shri G.Radhalrishnan while
functioning as rharmacist dur ing the period from 114195 to

27.1.95 committed an act of miscondict in his capacity as
a Govte.ser vant in that he absented himsel f from his dutias

W.gefe 121,95 to 26.1.95 without any nermission or leave
anted by the compatent author ity, which is rrejudicial to
the interast of Adninistration under Rule 3 (1) (ii) of

ECs (Condsct) Rules 1964,

_ANNEXURE= _II__

STATEFENT, UF _IMPUTAT 0N LF M ISCLNCUCT LR I ISEEHAVILUR
"IN IrPGRT_OF THE ARTICLES OF CHARGE TRANCD AGAINGT SHR I

NAN+ HARMAC 1ST_OF GC_HOS-. RAMFUR

ARTICLE = 1

NO. 731160612 shri GRadhaktishnan, kharmacist

wag/ is holding the charge of Medicine and General Store of
~ 6 Hopse. wef 1.11:94+ Ha had arnlied for 11 cays C/L wea.fo

12.1495 to 25.1495 with permission to avail 14.1.85 being RH,

1501495, 2241495 and 2641495 being Sundays and (B ( GH)resrectively. th

He had submit'ted this arplication only on 11.1.95 at about 1600

hour s His' arnl ication wv@s foruar ded to MC I/(} on the same daye

As the insmection of this GC was being carried out by the DIGP CRIF

Rampur w8 «fe 1841495 and keering in view of nendency in Hosr .Store

the MO J/C in-turn encor sed following remar ks on his arnlication

" Your leave will be candidered after insrection of DIGP and

settlement of MSU frrocurements. Fur ther you take over the

char ge from Pharm. . Joserh, then your c2se will be considered”.

The remar ks o f M0 I/C were shown by ASKM) P.S.Negl to shri

GRadhakr ishnan, Fharmacigt on ths same ddy with a request to

note down the remarks of the MO i/C} but the letter refussd to note

doun the samee Pharmacist GRadhakr ishnan also told to ASKM)

F+S.Negi that he had arproached LIG",CRr F,Ramrur regar ding

sanction of C/L anrlied for by him and DIG® has instructed the

MmO J/C to allow him to rroceed on leave, but no such

instructions were communicated to MO JC . Pharmacist GR adhake ishe

nan remained absent from his duties we«fs 12,195 to 26,196

without any permigsion or leave granted by ths comretent author ity

which is an act unbecoming of a Govt.servant and rrejudicial

tc the interest of adninistration under Rule 3 (4 ( iii) of

CCs (Conduct Rules 1964.

( R.N4S I/)/%é\w

ADQ.. ODIGP’ G:,CR" F,ﬁM'lrUR (U ol o) .

r'nnf'?.‘ o ~e



ANNEXURE = III

W £ PO v

S\

L IST_OF DCCUMENTS BY WHIH THE aRTICLES OF CHARGE FRAMED

AGAINST SHR I G RADHAKR ISHNAN. rHARMAC IST OF @ _HUS « RAMFUR

ME MROFOSED TO BE d) STA INED,

1.

24
3e

l
Copy of arnl ication datad 11.1.95 submitted by
shr i GRadhakr ishnan conteining the remar ks of
mo I/C ‘dated 11 01095( 11195 ) »
PE report submitted by MO I/C containing rages (5)

Any other documents required by E.O.

e

ANNEXURE o« IV

LIST OF WITNESSES BY WHUM THE ARTICLES OF CHARGE M ANED
AGAINST_SHR I_G.RADHAKR ISHNAN, FHARMACIST UF (C HOS o

1.
2.

3.
4.

Se

RANCUR MRE ¢ROZUSED TO BE SISTAINED.,

Or {Mrs) Geeta Das cmo ( Now OFffficer transferred
to BH-I11, GTY)

Or « S«K L hakravor ty v MO cee Gemmei

, ‘
SI/FSN Nesel ima Avon (Now tfd to B.H.I)

ASIM) F.S.Negi ( Now tfd to 62 Bn )

Any other witnesses required by E.0.

. |
!

AUDL + DIGr, OC,CRr F,Rampur (U o o) e

Conted page.e2/~
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GFFICE GF TUE oLl sU1G, ®ur CcnREGTRY FRAMEUR (Ut o) o
NC, roVllleq/9 5-Eatt-11 " Latsd tct'ag ~ ,\/

\\

- GRUBER

Jhereas an epguiry uncor Rule 14 of t.hi €Ly
Clagsification Control and 4, rseal ules 1965 is beigg
eld egainst shri Cd# achakr ishnan, Pharmac igt of xour

Ceptra Hosre CRIMF, Ramrut »

-

2. And whereas the unasr signad consider g that -
ap Enquiry Lfficer ehould ba arrointed to enquire into

_tha char gas framod against the e3id shri GRadhakr iehman

rharmacigt of GC Hoss Ra8mrur (Uele) o

3o .Now therefuors, tha uncer signsd in exarcige of
the rower s confarred by sub rule (2) of the s2idrule,
hereby ar~cints shri H.E.Gurung, UydLomdte of this (L
ag 8n Enguiry Ufflcer to snguire intc the charge

fromed against the saig shri Gsiadhakr ighnan,Charmac ist,
G Hogr LRPF R@mFur »

-

-

/

/
‘ RoNe 3+XENA )
A adl oDiG‘", ﬂ:.CRr F’
Rempur (UoF o) o

ND ot oVl Ieg/5 5mE sttmll bateq, the _ | © oct'ss
Cory foruar ded tc 3=

1. shei GRachake ighnan, Tharmacigt GCeHosre

LRrF,Ramrur for information and necessary
ac!;ion. .

shr 4 H.B.Gorun Ly £ om dt oL LR FoR am:

alonguith cw*ygt')f Ler;of andsm’ NL s .‘.V"i, l'ﬁajgs -
fatt~2 datad_[b/ /96 togathor with Annexure

s to IV. lt may be enared that DL ls gomrls ted
in gccor dance with instructicons Contained in

Cl NU-6/85,28/65 and 11/91 and submittsd culy
comrlated in 8l1 resrocts to tha undersigned

at tha varliset but not later than 3 months

as ror the instruction containad in CG NU- 28/79 .

Encl (QC\ )o
The M0 JC @ ,CLRrF,Rampur (U.r.) for informatione

( Relle

0l o0 1GF o GE 4CREF,
Rampur ‘U Te)o

-

“ay Lo d
E} ay -- o
PPellent, PToCeedings™~= wng

T th
re ha”denfei,c
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Uatewiy, the dunc' 87

. S ( :) Mw’ﬂl\.\‘

bubottall

o RELER

L Wheresn an inguiry under Rule 14 of the Lentral |

Sivil Servions (Clacsifisatisn, Centrsl and hppanl) Hulw,
9965, is baing held epainss No, 731160612 Shed Gy
Radhakr ishinam, Fliatagciat, Growp Sentve Haspitsl, GiFF,
Rapur e o

. 2. et 4 ] Shri ﬂ.ﬂgﬁnmm. u’.ciﬂ‘to ‘“W 2 VC)

‘wax spneintes Gneuiry Uffioer te inguirs ints ths charge
'3.13% ll;. 73‘;?5351! a;‘t.tcﬁ;i:_ .&;odxg“hhn:n. Pharmaciat
af areup Sentse Hagp fte it mpyr vida arfar even
'nusb el 6 ates chalir 37 Sl -

30 and shersas She L N0 Surung, OycComste (New 2 IfC
lsftor having haard one Femreof e galz. of eviterde r.g )
‘8 inge boen Emmrnged te 85 On, GRPF and it is necessary
‘2 sppednt snpther inguiry Orfiser te inquize ints the
‘chatgn ngainat No, 731160612 Stw i G K ash k= Lshnam,
'Phatnucinl of Ersep Contre Hampitad, GiPT, Hempurs

Dby Therefers, tha wndarpiynos ewsite o

. tﬁﬂ poyet s nf‘ca b nu:-wn f% rsa uﬁi ut:ru{o
1(22) af Rule 14 of SCa(CCA) Aules, 65, heraby enppeints
 Shel PN, Singh, By, bamit as En&n; OrPisar to meutu
\nte the ahaige frmos opainet Ne, 711960612 Shxi b,
J,N;shﬁwuhét_an, Fhasmmegint, Graup Centce Hespital, UIPF,

'I‘ ﬁ‘m”‘" . /

I : ‘
L ' Adal, BKP, GG, LpF,
“ . R amp ur ‘

Tty PV LILA/SSmiotte U Ustes, the  dine *e?
| Capy foryardosd te e -

‘; 4 ihe KB G. Graup Lonkra Hoep italy REF, Rempur
. o ’ for mhya%hu ?nd nnau:;’taghm ’ | e
T ;T 24 shei KXKeYuts, Gomamiunt (36),(Cerence Assistence)

. Coleuvay Hampur far infarmstion,

[
S Shr £ PeMedingh, Oy, Cemdt, GC, CH2F, Zompur slonguith
)(ﬂ S/ ondt [ALE 8P Irl 678 sahakr Lehngr Pharmaciet (cantsis
NipG paBus 1 to 93} Hx du direltsa ts candus

nplete remaining pert of UE am par guids Mne

8/85 s submitedibptasessings at sarliest

duly mmnletak i al) resmpect.dn this regord it

) - 4
% % ;]a/}‘v\' é;’{“;f informed that Ur, 5._.%:-&:&0"&_:%1&
ving

23 Byt ‘90 &g 83303 €aup toh Dy
Gauhgtl on 1/7 and ??7/’7 i'npggéivuly far g1

, -{}/‘} ,
% (/D ' their snhunt‘s’ on nforcnu .,

T e No, 75110612 _Shrd G,Rashakr Luhngn, Pharmacis
i . .’/&C‘Hm ‘.1' WF. “'.:ur for U‘ :‘g‘ﬂ“t'ﬂn md%".

el Bidu beazer, Asstts Cemdt,(Prasonting Orf lcer)

| 5. SwiBl
; - GG, Gpr, Rempur fer thmatan |

| S ndgky L Lp, UG, TF,
| .. _ - Rmapur
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TUeL e 10C OF THE ADOL. U.0L,G.P., “ERUUP CENTRE, CREFRANPIR (U.7,
[ o pralan y e e amm g g BB g g g T em T g e g g T ey T e m g a7 T ’
s i . o
3 1 PaVi11.6/06-5CLEC. 1T Datec, the () Dme.’-w _
. S , GFFICE GRDER ' WA\,
o * » ) ’ oy :

. S : .
As a result of Uepartmental Enquiry No,731160112
Fnarnasist G,Radhakrs:vnan of this Group Centre was removed

: Frem sipvice yith affict From 27/10/95 (#N) vide this offine R
. avdet bo,P.V1Tla4/95.8stt-1 dated’ 27/10/95, On th2 final order
a" =0 Qanactmental Emquiry, the said Pharmacist filei an spoewl t- |

Ly JLGP, LREF Rampur, ibn the eppeal, the DIGP, URPE, sar,uwe -
vide his office'order, o ,PeVI11.3/96-CC(GRK) dated 17/8/96,
gisngred the Degartmentel Enquiry and ordered to zonduct desnovo
egrzuiry 2gainst the said Pharmacist, Also ordered to re-instatz
. fBiim,in servite with immediate effect from the datz of reportisy’
jn tnis. Group Centrs,!Th'e ssid Pharmacist.reported in this
G.oyz Centre on 19/8/46%Y fccordingly, he had taken on the siie
of taie Group Lentre . e.f. 20/8/96 LFN), »
. A I
; s per dirscuizn of WIGP, CRPF, Rampur a Jepartments:
migLily denoVo we: ordsred against No.721160112 Pharmacist
b, ek akrishnan of tn’s Group Centre vide this of “ics ordas
ta,F w111, 4/95. Estt- L1 dated 16/10/96 an the follouing char

.:h’l

L "That the*said Sri G, Radhekrishnan While functigni:y

LR TR
[

A

1

2 - P save et LA e - —
. o as Pr AR TSR R R T TRy sitg W PEadUd hLeat gy 'I,I';'D 0 ot s
Committec an 1yt of misconduct in his Capacity zs . Lo

-0

Sagrvient qri th % he ab sented:himself. from iiis duty .. -, -
21495 % 26.1.95 without™any peimission or leave
wgranted.h',' Uit competent authority, uhich. is prejud. -
Mto the dinersot of admini'stratign-under Rule (L) {ui
}u. of LL-OKCor1duct)‘~Ru1e" 196 4, )

Ky

; r
: w. ¢ , T T
'MW@ ot - The.me'"‘.i’”'”””'”nof_ charge alorguith 'statem'nt of articte
0*( i3 .07 cnarge (4nn exute. ), statement of lepatation of mis.onduct

R SvEnnexure-11) 0 ligt 6., document s (!\nnexurs.,l'l-l),' ‘ist of

(’)) . i tns.-ui);xes*( Annef‘urs- IV} [were issued vide this off oo Memor anduy .
e P: ..,i... l({l«_—fl 95-6-5.'02:.‘1‘!.: dated 16/10/96 arnc#\anded over fpiiic
rarmicist .ffadhuk'r. «shnan on 18/1G/96, -Shri H.8.Curung, 27

T was tt‘:g'an gprointed : Lnquiry Ufficer vide this office c’er'/p.-
v ¢ ..,-:.II-&/QS..U....IJA_ dated 16/10/5€, yad. ATter hav ing hearo

ey . Aa bitorded part ot ‘evidence,  Shri H.8.Gyr 0,
+ . - LY A ee, - +CebuTyung Cc tr Sl e
Ly o by tn 38 ZI/Ly, Bicsequently, Shri PN Singh, L/b uaair
Coo ppcinied as Enquiry Cfficer vide this office r No.p VUil
- " PR R - § order Ng P,V -
e ':f’girflf:’tt'll. dated 28/:/97, Shr. N,8,Bhosle, o/c 'uas\'oappof}lnl--' L
:"L ';l::'sentlng ("“ri'\l'cﬁ s vide thf:_;:‘, OFFJ_CQ Order N.J’.f‘a\-/lll,.ﬂ /E, A '- .
‘ SR SL11/86 Mher ttansfer of Shri N.G.Bhosle. 5/C. Lot ar . e
S A prmet by Shed Biyy Lhyger, A/C yas int ’ y 8 o
' LEfLEur, While Shri B 4y L 9 @ppointed as Presenting
N T !:u;:.-. 1le Shri B:JU azer, (»‘/C (NO'.-J D/C) detavled JGF" .
chn.cal Curse at T Ranchi - cn 20 s )

D : Shri M.C, Thapa, " 2.1/8 ,on-
'\fféffl“;'sci’nszdpresgntipg Ufficer, Fi-nal'y Shri Vi?"a;/fKum{xr "'E‘)','r‘ \
VES 3 as Fresenting UFficer in place of 4 es .

corvnmine g 10 pToCeedod on 60 days Leava u. errisa ) nqier s etz o,

e et R i) 09 YS Leave w,eifr29/11/97ids
- o f"- order iy,p. V1 Yl /95 G LLECS T dat ed 27/12/6., °f§lri 11 -
| ) pnj‘;‘ff:“;r'(/;h’ U/n: has submitted Dq;artrnental E”qUil‘y";‘;‘oceed‘r-
VAR ¢ . N 3 X 1S
216§ ’(:R%BF' Ra, PI0Ce23ings of Departmental Enquirv foruarcad & =
L, NAmDL Vi this office letter Mool o NI 16708 o "1'!_7‘_'__»_._'*-__
2 er2e o FINFEOTA2rS of deroug Erfuiry Tu“n‘a.nm‘"ux";“k o

1]
g ST TS

. Contd..,“..z:z/-
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SRR o Lo .
L% peturrec the DE p;roéeeriﬂQS vide his lstter 'N@_,P.{VI,II-S'/QB-M .[‘
HIUNE datec 11/5/98 withidirection to pass final order.hy the, :
Pt Theersioned Lee, Adcls OIGR, yithin three dags being Q;sgipl,_%

..r' s ‘{"" Ly s
Prase’ U uyr ' Afteb examifhtion of the proceedings'of Oepartmental -
) $ncuiny it is, found izt the Enquiry officer c?n;iucteq the =~
Fu Ak e, dbp g tmantal Enquiry’#isiper -laid down procedure;-The.delinquent::: -

S nury auinerity.e

PR I S

" 65 gebingsfull opporuunity by the Enquiry Dfficer;jiring - tha'

o nh sananiasl GPUenquiry, (Tha Snquiry Officer had. alwm established .

. M ivge of artisle levelled egainstiNo 734160112 -Phafmacist. —

o i Badhalkcishnan sténds nroved, Therefore, a copy of repart of 7
. Erouity OFficer wad hlsnded over to the delinquent on 33/5/98 .

osa b trouih M0-1/C, GO, Hospital CRPF, Rampur giving: 15 days time:. i% ‘

#°" te guvialt representeticn if any if he wishes to-do so vide.this %%

' affics letter NgP.VI11i.6/96-GLLEC.II dated 12/5/98, Represent. "

“aticn/cuply on thel tépert of Enquiry Officer eubmitted by said ~ ..

* Bharmacist, on 27/5/98 has been receiv;ed'%%ﬁ?ﬂli‘b’iof-fi;pe‘ AL
IR |

01
.2%/5/98 through MO41/G, GC, Hospital, CR Rampur Vide
N i Ve 1/98-6C(Hosp) L iated 27/5/98, LT

=

S, I have ’tj'\";oughly gonea..through .the_proceeding'z; of —
. .Uepartmontal Enquiry, a’d also representation on the E6%s report
W7, and it s emergad {thel no neu facts have been brought out by ° "% 4
ctirdss o2 tha calinquent, On the para 2(VIII) of representation. submitted ™
Vo hihy delinquent on 27/5/93 (received by this office on'2/5/98)  that’
"% ge per ppendix.lll'or UCS(leave) Rule 1972 "Essentially“intended
-for- choTt periods) it “inould not normally be granted for mora.

S » then B Jays at any one time except under special circumstances,®
i gt sl isnefote, thasdalingueityshbuld’ hale confiFmed from sthe "authoTi-ty
BN L STV ?i:z‘c_urns:d “about sarction of 11 day,s,_j;‘ sual lea .aﬁ_,as‘,‘-;‘gqaestad;.:

y o HUE" L jflersbatendrntes £ Ar,658 £ 045 AOte then |rer,
PUuf Hog ltal (PULI) ard. HSI{M) PS5, Negi’ (Hoapital'Gl'erk)'f*:('&ff.ln'

" the te.inquent had denied/ignored to note the ‘crders'passed. by’ '~
b thon incharge ¢f Haspital that the leave case ui\H\be‘ SO

i

cornsidared after inspection of DIGP, CRPF, Rampur, Despite of %~
abeying order of ‘QV‘P-I»"-C.:'. BC, Hospital, CRFF, am;‘,u;;__ga Ehsentad.
o bdasolr from his'cuties wee.fa12/1/95 to 267/1/95 '\.;i"u;i'.odé_“gji B e
. patmisulon of sanciion’of leave by the comp etant""_a‘fu‘moﬂ"t*ﬁ: ~
_ant vonvitted serizls cFfence of misconduct in his c:'qaacit'y.:'"mic

P . dsigrgiudical tpithe interest of administration under Rule 3(1) |
x Gl QE’ CLS eonduct lll_#lu','v Wi e ) Cana e "

i, o 1, therefdru,'amof the opinion ‘that Np.721160912~ >N
Prernaiist G Radnhalirishnan of thispG:_‘olJp Centre c'is%ervalf”
&g ;:z):y punishment fgie his misconduct a.Saenumei’}at”édfj_.n the
achinie of charge l‘)ut;.l';aq]ing in vieyu his long ‘SB‘FViCG,.\__I-"ta!_’,e 7—,‘“

, ceF W lendont view and ordar that the pay of Noi731160112 Pharmaci
?i.ﬁ% e I iy " s»Raihikrishnan be rediced by one -stag,e‘“quﬁm"{Ra.ifﬁ}‘125/4§§.a' ma:’f'QSt
ol s b0 fedn dh e sine soalesgoRs 4500/ S ka2t tR00/altien
ST e tod g PR Y ear U e e a‘(;"/g/ga; T¥"is further directed No,
5' s :\;11(:\0.1‘12 Pharmacist G,Radhakrishnan will not earn incresment
pie Q0 B3Y duklng tho pericd.gf.reduction 8”7‘:"' at on>the g Y 0dy /
G PSSl gl e BT dUe Ulon - Jidletavie (Uie/ePPeat ;-&fgb*s?s%“' e e

'?i‘.-'%"f“?’u%uﬂeﬁincr. S em et s v oy gy ANt R i SR pen g 11 8%
s comp ation 57 R e T 0ag whi Rite 1 g,
o Baamyt compilation of'\’{s CCA) Rule 1965, R LA S

R
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* GFFICE OF THE DY, INSPECTUR GewERAL OF POLILE, CRPF, RAMPUR(UP)
s Ngw ReXIII-1/98-0A=1 Dated, the Nov, '98., ég/}

. QFFICE ORDER

_ A DE yas.conducted-dengvo against Shri G,Radhskrishnan,
Phiatimacist, of uC, CRPF, Rampur, on the follouwing charge -

"That Shri G,Radhakrishnan, while functioning as
Phormacist in GC, CAPF, Hospital, Rampur,committed
an act of misconduct in his capacity as a Govt,
servant, in that he absented himself from duty wef
12/1/95 to 26/1/95 uithout any permission or leave
* granted by the competent suthority, which is preju-
dicial to the interest of administration under rule
3(1) (1ii) of CCS(Conduct) Rules, 1964,"

2, As s result of DE, "Shri G.Radhakrishnan, Pharmacist, -
was awarded punishment of reduction of pay by one stage for a
period of one year with cumulative effect by the disciplinary
suthority, Additional DIG, GC, CRPF, Rampur vide order Nos PeVIII-
6/96-GL-EC-II dated 2/6/98,

3o Aggrieved with the order of disciplinary suthority,
shri G,Radhakrishnan preferred an sppeal dated 15/7/98, to the
undersigned requesting for revoking the punishme?t, auarded to

*

him, on the following grounds -

i) The 11 days casual leave, applied for by him,
was refused on flimsy ground due to vindictive
snd biased sttitude of the then MU I/jC, UL,
Hospital, Rampur; and he was victimised of a
conspiracy of doctors of LC Hospital, Rampyr,

7

ii) Similar cases of other staff posted in GC
Hospital, Rampur, and other CiPF Hospitals,
are being dealt with lenience znd no punishment
is being auwarded to the defaulters,

iii) A DOE on the same charge was conducted ageinst
him earlier but the same was quashed lgter on,

4, I have csrefully gone through the appeal preferred

by the individusl, the DE File and the paurawisc comnents of fered
by the Additional ulu,GC, CRPF, Rampur, Analysing all the tfects
and @gtters of the case I hsve come to the follouwing conclusioni-

. 1% ‘v
kak i) His plea that nis request for casual leave was

v y recomnended by his immediate superior, whith
. N - should imply as the leave sanctioned is totally
‘ [ misplaced, Assuming this recomnendation on

11/1/95, by intermediary supervisory steff as
good as lecve sanctioned by the competent autho-
rity, MO 1/¢, Ur,Gecta Uass, the eppellant left
the uC campus to avail the szid lezve on 12-1-95
which was certasinly an act of poor discipline
which he can not justify by citing exampls of
cases of GC,Bantalab and even of LL, Rampur,

’ ooy ' Contd¢¢02°

.
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ii) W0 I/C did not sanction his leave because DIG's

. annuel ins pECleﬂ of GU and its hospital uas to
commence from 18/1/95 uhich wass only 7 day suway.
fnnual inspection of LIG is an important officisal

" event uwhich comes once in a year and maximum staff

" has to be avsilable to prepsré for the 1nopecu10nq
Remerks of #0 I/C on his leave application, "Your
lesve will be considered after inspsction of LIGPY
is fully justified, This does not leave any Toom
for the nerson to say thst the refussl of lseave by
the MO I/C was out of vindicaetion, As such none ef
his contenulon holds good,

iii) Esrlier, Uf conducted sgcinst him was quashed due
to Leghnlcal snd precedursal defects., It wcs nothir
on the ground of lacking factuslity thast is why
the present denove UE was conducted,

Se In view of sll the above fscts, there is no room to
interfere with the order of punishment swarded to the appellant
by the disciplinsry suthority, Therefore, the appeal dasted 15/7/9
of Shri G,Radhakrishnap, rhermscist, is rejected sfter due consi-
gerstion since it is devoid of merit,

. LIG

Lct{r) r ’ ?c‘ ﬂpl_}]’_‘

' v - Pherinaci st G, Radhakrishnan,
90. Bn, CRPr, at loc

? £Throdgh Lomd ty90_ Bn, ERAPF),
fo. ReXIT1-1/96-041 ‘ Uated, the lov, se.
Copy to i- )
. 1. The Additional UIG,GL, LR F, Rempur alonguith LE file
oft said lndlvrﬁual (Emel:l uE flle/
" ' o .
e 2, The Wommendant 90 on, CWFF, in duplicete with referenc
- to his letter Mo, P.VIII-1/98-90-£C.11 dated 27/7/98.,
Uriginal copy of this order may pleasse be handed gver
\ tg shri G nadha<rlshnan, Pharmacist and aCknowledgemen
o Gé} ta this eFFect may vt sent to this office,.
: | , . " "/‘_7 _
S Qﬁﬁyﬂu }§é§//Q
Y W - //////// -
:{gjli A e -
Q%ﬁwaé#%fsg/ j { MoitePresad } . .
| - :

< /@ ! o DIG, CaPt, Rampur,
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/CRPF, Rampur (UP) with the request to quash the order of |

 Anrextihe XT

!
,¢

OFFICE OF THE IGP, CENTRAL SECTOR, CoReFPeFo, LUCKNOW (UP)

" -

" NOeReXIII=1/99-CS~ADM~IT Dated, the July, 1989

O RDER

A

A Departmental Enquixy was conducted against No.
731160112 Pharmacist G.Radhakrishanan of GC, CRPF, Rampur ~
(UP) (now posted in 90 Bn, CRPF) by the addl. DIGP, GC,
CRPF, Rampur (UP) on the following charges ¢t

"That Shri G. Radhakrishanasn, while functioning
as Pharmacist in GC, CRFF, Hospital, Rampur (UP)
committed an act of misconduct in his capacity
as a Govt. servant, in that he agbsented himgelf
from duty we.e.f. 12/1/95 to 26/1/95 without any

‘permission or leave granted by the competent

. authority, which is prejudicial to the interest
of administration under Rule 3(1)(iii) of CCs
(Conduct) Rules-1964%

2. Shri H.D.Pathak, A/C was detailed as Enquiry
Officer other than the disciplinary authority. The
disciplinary authority i.e. ADIGP, GC, CRPF, Rampur (UP)
avwarded him the punishment of REMOVAL FROM -SERVICE wef, -
27/10/95 vide his order No.P,VIii-4/S5-Estt-2 dated -
27/10/95. Aggrieved with the orders of the disciplinary -
authority the petitioner preferred an appeal to the o
appellate authority i.e. DIGP, CRPF, Rampur (UP). The
appellate authority after examining the D.E.proceedings

found some technical and procedural defects and quashed

the D.E, He also ordered for a denovo Pepartmental .

enquiry vide his order No.P,VIII=-3/96-GC-GRK dated -
17/8/96. aAccordingly shri P.N.S8ingh, B/C wags detailed

to conduct denovo Inquiry, as a result of denovo S

- departmental enquiry punishment of reduction of pay by

one stage for a period of one year with cumulative '
effect was inflicted on the petitioner by the desciplinary
authority i.e. ADIGP, GC, CRPF, Rampur(UP) vide his order
NO WP, VIII=6/96=CC~EC-II dated 2/6/96. aggrieved with the
oxder of disciplinary authority the petitioner again
referred an appeal to the appellate authority i.e. DIGP, -

punighment., The appellate authority afteri é:
overall facts of the case rejected the appeaiiis
petitioner vide his order No.R¢XII1~1/98-DauF
28/11/98.

peng/? L

3.  aggrieved with the order of the appellate authority—
the petitioner has filed the revision petition dated
18/2/99 to the undersigned.

4, I have gone through the revision petition with '
relevant records, comments received from DIGP, CRPF,
Rampur (UP)and come to the conclusion that the grounds
put focrth by the petitioner have no force as the charges
levelled against him have been proved during the course
of Inquiry: The points advanced by the petitioner have
already been considered by the appellate authority befor

Contd......z......
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passing the order. The petitioner has not brought out
any new facts worth consideration. In the absence of
any new facts I find no justification to interfere with
the order passed by the appellate authority, i.e. DIGP
CRPF, Rampur (UP). Therefore, revision petition dated
18/2/99 preferred by No.731160112 Pharmacist G.Radha-
krishanan of GC, CRPF, Rampur (UP) (now posted in 90 Bn,
CRPF) is hereby rejected being devoid of merit.

(Tf1ak Kak)1Ps
Inspector General of Police
Central Sector, CRPF,LKW(UP)

REGD. PO SV’I‘Z AD

No.731160112 Pharmacist
G.Radhakrishanan, 90 BN,
CRPF, C/0 56 AFPO. o
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To

Sub ject:

Respected Sif.

_ The Inspector General of Police,

Central sector, C.R.P.F.,
Lucknow ‘Uop)o '

-

SﬁBMISSION OF REVISION AGAINST PENALTY OF REDUCTION
OF PAY AS WELL AS AGAINST ORDERS PASSED ON APPEAL.

)

with profound respect and immense regards,

I, No. 731160112 Pharmacist G. Radha Krishnan of GC, CRPF,
Rampur (presently posted to 90 Bn, CRPF) putforth my requst
through this revision for favour of sympathetic consideration

Please.

1.

2¢

' - capacity as a Govt. servant in that he absented
. himself from his duties wef 12/1/95 to 26/1/95

That sSir, I was apointed in CRPF as a Pharmacist
on 2/7/73 and put on more than 25 years of
distinguished service. Wwhile I was posted to GC,

.CRPF, Rampur, I had applied for 11 days C/L we.e.f.

12.1,95 to 25.1.95 with permission to avail 14.1.95
being RH, 15.1.95, 22.1.95 and 26.1,925 being Sundays
and GH respectively to celebrate Pongal festival

(an important festival of the Tamils/Telugu to which
I belong) on 14/1/95 and 15/1/95 as well as to
attend Ruhani Kumbhmela which were on the prescribed

"days. I was holding the charge of medicinegbtores
.and on my application for leave, I was spared by
- our duty Incharge from my duties and leave was also

recommended by Dr. 8.K. Chakravorty, SMO, As the

practice was adopted in the GC Hospital by all the
" para-medical staff, I proceeded on leave after
 informing to my all seniors i.e. SMO and CMO 1/C.

Surprisingly, when I returned fram leave in time,
a PE was conducted reportedly in my absence from
duty and a Departmental Enquiry was ordered vide

- Addl., DIGP, GC, CRPF, Rampur memorandum NoO.

' PoVIII.4/95-EC.II-dated 23/3/95 against me on the

following charges _

"That the said.shri G.Radhakrishnan while funttioningm
as Pharmacist during the period from 11.1.95 to -

- 27.1.95 cammitted an act of misconduct in his

-~

without any permission or leave granted by the

' competent authority, which is prejudicial to the

interest of Administration under Rule 3(1)(iii) of
ccs(Conduct) Rules, 1964".

. -shri H.D. Pathak, A/C was appéinted as Enquiry

Officer and bagsed on the DE proceedings conducted by
the said E.O ignoring all the norms laid down for
conducting enquiries, I was awarded the ma jor
punishment of ‘REMOVAL FROM SERVICE' vide Addl.DIGP,

'GC, CRPF, Rampur office order No.P.VIII,.4/95-Estt.2

dated 27/10/95. Against this impugned order, I
preferred appeal dated 14/11/95 and 10/1/96 to the
DIGP, CRPF, Rampur who considering my appeal,
quashed the said impugned order of Addl. DIGP, GC,
CRPF, Rampur and ordered for my re-instatement but
ordered for de-novo enguiry &s the DE based on which
I was removed fram service was not conducted as rer._ .

'laid down procedure. The period from my removal W

from service till my re-instatementAnto service



: . '
disciplinary and Appellate authorities, I am earnestly requestin

| - v '.
. - 2 - h .

was also ordered to be treated as ‘not on duty'.

'@0 |

' I was re-instated into service w.e.f. 20/8/96 (FN) vide

agdl. DIGP, GC, CRPF, Rampur 0/0 No. P.VIII.4/95-Estt.II

‘dated 1/10/96 while I reported there on 19/8/96(AN}), .

!
To_conduct a denovo enquiry against me, memorandum of
charges was served on me RPF, "Rampur memorandum
us;‘gTVTIx.47sngstt.11 dated 16/10/96 and Sh. H.S.Gurung,
Dy.Comdt. wvas detailed as Enquiry Officer vide 0/0 No. -
P.VIII.4/95~-Estt.II dated Based on the enquiry
reported submitted by said E.O., I was awarded the punishe
ment of Reduction of pay by one stage with the effect of
ggggggg;$g¥my future increments vide Addl. DIGP, GC, CRPF,
Rampur '0/0 No. P.VIII,6/96.GC.EC.II dated 2/6/98. My
appeal dated 15/7/98 submitted to the Appellate Authority
against the said orders of the disciplinary authority has
also been turned down vide DIGP, CRPF, Rampur office order
NO. ReXIII.1/98-DA-1 dated 28/11/98.

Having agﬁrieved with the orders of the

i

g

through this revision to please interfere with the impugned
orders passed by both the said authorities to have justice me.
The grounds of my revision petition are as under pleases .-

i A

Only 4t is the contention of the disciplinary authority

- to award me above punishment that I procceded on leave

without obtaining permission or grant of leave by the
competent authority and the leave sanctioning authority
Dr(Mrs.) Geeta Das, CMO of GC, CRPF, Rampur has endorsed
the remarks on my leave application that,"His leave will
be considered after inspection of DIGP and settlement of

. MSD procurement. FPurther, he should take over the charge

from Pharmacist Joseph than his case will be considered®.
In this context, it is submitted that my leave was recomm=-
ended by Dr., Chakravorti, SMO and I was also spared from

my dutles to avall 11 days Casual leave., _Beforeproceeding

on _leave, I was also met Dr(Mrs.) Geeta Das. As per

practice was adopted by all my colleagues, I proceeded on
leave based on remarks of Dr. Chakravarti and nobody was
following the procedure that only after getting sanction

of leave from the le: anctioning authority,t t

will proceed on leave. Further, as on date of my departure
on leave and submission of application, the tentative L
programme of DIGP inspection was not received in the
hospital and we, medical staff, were not aware of the
inspection programme. In this connection, Digpol Rampur
§Ignal "No,I.I1T,1/94~-EC.IV dated 17/1/95 addressed to all
branches of the GC may please be perused and before this
message(received after my departure on leave), no informa=-

tion about exact programme of inspectio IGP

camunicated us. No procurement action for medicines £rom

M3D was pending or so emergent that a Govt. employee is

‘not permitted to avail Casual leave that too to celebrate

reltgicas function which came once & year only. »EQEQ%EEZH
taking over charge from Pharm.Joseph was already completed.

When I was spared from my auties by the Incharge concerned,
endorsing such remarks may not be considered as a wise
remarks/decision. I had not applied for Earned leave for.
i:§§§§:E§%1§§:§§§.S§:Eh;ch any procurement of medicines

wag eéxpected to be effected. There are instructions in
our Gepartment that leave are sanctioned liberally but
instead of camplying with the same, only 11 days C/L

applied for on religious grounds was denied that too only
after my departure on leave. The action on the part of

o~ -— -
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Dr(Mrs.) Geeta Das, CMO as well as Addl. DIGP, GC, CRPF,
Rampur is highly objectionable. I think, it is the first
case of mline CRPF go far that .merely showing me absence
from duty for such a short period while I had proceedéd:,
on leave properly as per existigg_gggggégg in our hospital,

a 0B has been conducted and such type of stern actlon
{Te 1) tvemoving from service and ii) awarding punishment of '

reduction of pay with postponing of future incr ents.
Even my, spotless service Of 25 years was 4180 not taken in
to conslideration by the disciplinary authority while issuing

punishme ders on the enquiry and further appellate

authority also failed to e a note of it.

gir, the Appellate Authority has failed to examine that

the denovo enquiry has been conducted based on the PE
xeport vhile as per rules, PE report is not to ke made a
prosecution document and as such, there is procedural
i{rregularity in this enquiry.

R A

The memorandum of charge and order of appointment Of E.O.
heve been issued on 16710[96 and no_time has been given to
mg_ggxggplx_sgg_gbgrgg'shees‘Which reflects the fact that
the disciplinary authority has already i decided my case
prior to co : —

Further, it may please be seen that Dr.(Mrs.) Geeta Das,CMO
QSE‘hean listed ag Prosecution Witness in the DE who 1is
genior in rank than to sh. H.S. Gurggg;_nlg,ignguigi officem
and it has been done with biased and malince intentlon of =

the disciplinary authority so that E.O. may not enquire
?giigggil_ggg&i,DQQJ CMO properly and remain under her
{nfluence during the course of enquiry, while as gr '
rules laid down, Enquiry Officer must be sernior In rank
"ﬁiﬁ’tﬁ“fﬁg_af?iaers likely to be examined in the enquiry.
aWﬁﬁIﬁary authority has wilfully 1 e ,
rules and instructions. 7The Appellate Aut ority has also -
falled to examine into this aspect. -

sir, it is a fact that the Addl. DIGP, GC, CRPF, Rampur
{disciplinary authority) and pDr.(Mrs.) Geeta Das, CMO
have develpped a jximemx jealous, biased and malince
attitude towards me seeing“53_fg!%gIEEE_Esiéigﬂa_gng;
behaviour as well as honesty an €y were already in
place to punish me either on true grounds of false.

In support of my this submission, it 1s submittedthat
addl. DIGP, GC, CRPF, Rampur had put adverse remarks in

my ACR for the period wef 1/4/94 to 31/3/95 which was
iaxx later on quashed vide your office order NoeoA.XII,3/

97-PA dated 10 12/97.

In view of the above facts, it is requested to

your goodself to please consider my request, call for relevant
records and quash the impugned order passed by the disciplinary
as well as Appellate authorities for which I shall ever remain
.. grateful for this act of your kindness please. :

| “Thanking you in anticipation.

I pateds 18/2/99. ; Yours faithfully,

@%&T\’q Z\ak8)
731160112 Pharmact
G.Radhakrishnan,9 Bn,

CRPF, C/0 56 APO.

Copy for information forugrded tos: . {presently on leave)'

1.
2.

The DIGP, CRPF, Rampur (U.P)
The Addl. DIGP, GC, CRPF, Rampur.

- - - .
~n P P B34 A 2 4-, QN nn . CRPF-
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" No.A.XII.3/97-CS-PA

i . OONFIDENTIAL/REGD.
OFFICE OF THE INSPECTOR GENERAL OF POLICE, CENTRAL SECTOR,C.R.P.F.

GOMTINAGAR, LUCKNOW-U.P. @

Dated, the/ Dec.'97.

"4

* Shri G.Radhkrishnan, Pharmacist of GC-CRPF, Rampur
was commuricated the followirg gist of adverse remarks from his
AQR for the period from-01/04/94 to 31/03/95 :~

| "It has been reported that though you accept
responsibility yet you are not amenable to
discipline. A departmental enquiry is pending
against you for misconduct and indiscipline.
Further, you have been punctual only after repeated
directions and advices by the Medical Officer
Incharge. You have been assessed as an average
Pharmacist of short-temper'. . ' :
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2. : t On the representation of the above indi vidua‘ﬂ_itiée
DIGP, CRPF Rampur expunged the following adverse remarks, after
due consideration :- ‘

1

l '+ (1) D.E. was pending against him for misconduct
] and ‘-indiscipline.

1
1

(11) He 1s an average pharmacist of short-temper.

The remaining adverse remarks i.e. (a) He was not
amenable to discipline and (b) He had been punctual only after

repeated directions/advices by the MO-I/C, DIGP,Rampur did not
think it proper to interfere or set aside the remarks.
o)

3. | Aggrieved with the decisions of DIGP, Shri
G.Radhkrishnan, Pharmacist has preferred an appeal to the
undersigned through DIGP, Rampur for expunction of remaining part
of the adverse remarks.
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4, I bhave gone through the appeal and all otherfkj
relevart records of the above pharmacist and comments offered byt .
DIGP, CRPF Rampur. After careful examination of the case, I lgive

ceme to the conclusion that the adverse remarks made by “the
Reporting Officer are not based on adequate facts as thése are not
substantiated by the documertary proof. Issuing one letter after
another within one:month shows vindictiveness on the part of the
Reporting Officer. just to fix-up the individual, whereas the
Reporting Officer should have taken some corrective measures,
wiich 1s not done in this. I, therefore, hereby order expunction

of the remaining part of the adverse remarks as mentioned above at
para-2 (a) and (b).

( TILAK KAK ) IPS
IGP,CS,CRPF , LUCKNOW

Dated, the|) Dec.'97.

Copy forwarded to :-

1. The DIGP ,CRPF ,Rampur w.r.t, his letta -
No.R.XIL.1/97-ST dated 21.11.97 for necessary
action. ‘ ' .

2. The Addl. DIGP,GC-CRPF, Rampur-UP.

3. Pharmacist  G.Radhkrishnan, GC-CRPF,  Rampur-UP

through Addl.DIGP ,GC-CRPF, Rampur-UP.
\

<)
(PRITAM SINGH)
Add1.DIGP(ADM) ,CS ,CRPF , LKW



